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STATEMENT BY MINISTER—

Grant of Financial Assisfance ifi case
of deaths due to cyclone in Andhra
Pradesh, Tamil Nadu and Pondicherry

THE VICE-CHAIRMAN (SHRI M.
A. BABY): Now w, take up the state-
ment by the Ministey of State for Rural
PDevelopment.

oft damg & awitr fagry
favin ¥ wow wat (R o iy
Faf) : wgien, # avy 93w, afwaTe
THT A A9 wfaw g8 qifedd
Fga & & gv wFam@ F Fww
T oA & afERt w1 fade
ggEaT fag s F a A §EA &Y
AR & UF F90q A7 ATRAT |
AR =T &1 A1) g i & F
TATTET F FRUgE F9 w11 F IR
§ ¥ ¥ uF awd a7 1 gER
TE IR AT HHST F {4
qeY 2w A 72 wfE AR F aw
aff aftaag ¥ ok 2 qifeq st &
A & | WF daw qfery § oafy
g TG aERr AR g s
g% FW gY SO-REW  wE 0F iy

{11 MAY 1990}

by Minister 266

wEr ¥ AW % yaw qwa ¥ sfaaw
fiweq AT A @ ¥
25,000 ¥ H1 999w 3 #1 faoig
e 81

¥R A aga #1 oz v
feemar g & awa s fafy
T A @ ge § oWk wefaa
T &R & 99 o w6 oy
TEW R, wit dwa agra mgar
FAT ST )

e gfe fag (sox w3w) o
AFAFY, AT w0 3 0F oy 9w H
TET VAR qEA 7T FAE 7wy
TR gE 9T A g} | T AT
THGT & 72 sy w3 A ww-

ot 1 ATEEET A, Sy ﬂg:gm
I gEAT § W AT 39
Sy o Y 5 aga wasre 9,
feg T3 R AT W a1 =
NI-JE T JHE T, 79 95
WA gEA AR G1 I A FO
wifq T wifs F 7 e g
F S Hreq fawr a1, Suy o s
§ feems Azt wiT Rpe s anfr 7@y
&1 wTE, TEE Far T fF 25
TR wq4T feam T g gz gAfw
TG W:",a’grq'(aﬁrrsi@fq-{zgg
IR O (e B R O g
FTfed gu & 1 & awere ¥ s =g
EfF it @y ¥ e s
FW I A, T T T Y ITH
T AR Y S P F g ofy s
9T § 5 e o) S 9% aaEr
gu &, feads gu § @t ag fw
W& gu F P owwell gwwy amy
FEA F FU AT Qg A H

€ & 9T A T W TR gy

AW“}Q
6

?



267 Statement

[=mdr gfc fag]

@0 a| 7g ¢ % 7 = 1w
wa ¥ favg @ § 3@ §aQ@ §
S T @™ ¥ O ge w8 L a?r%
qry SIS a%’rabﬁ_aaafm =r@§, &

T TR ST gAfw &
IuFT Afed FY A qufad EEAT A
T ug%a?r ¥omm . AW
@I AT FAFAHL %arcr,sﬁma'r

AR § TR TqH W9 FX | 198
T 8, A ST Agt § 1 g@d aref
AT F1 HATHT FH R ST =fga |
§ g & ag W s gt §
LR A a3 G qT gl a¢ A
gy, fFaa qeaTs G @ﬁ%r% agr T
o ey qreTe ¥ qg=t z, 9gf 9%
EXC Wﬁmmt@%ﬁ{w%
fag fwaq feat, foaw Aeva™ gu g
HiX fFaq A WHH H WU E,
ag § well St § =7 =tgar g ¢

SHRI H. HANUMANTHAPPA
(Karnataka). Sir, I am on  point of
order. The Minister’s statement says about
a trust. Whopy does this trust belong
to? How can the Governmeunt make
distribution out of a trust? How can
the Government make a statement that
out of the money of the trust, it is go-
ing to distribute? Is it a Government
trust or a Government fund? If through
somebody’s trust money is distributed by
some Minister, why should the Govern-
ment come on the flooy of the House
and inform aboot the formation of the
trust? I want your ruling on this.
Kindly go through th, Statement. This
Rs. 25,000 is through the Indian People’s
Natural Calamities Trust.

DR. G, VITAYA MOHAN REDDY
(Andhra Pradesh): Tti is over and above.

SHRTI H. HANUMANTHAPPA: Why
should it come to the House? The House
cannot be taken like this, (Interruptions)
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SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu): I am on 3 point of
order.

SHRI H. HANUMANTHAPPA: With
all sympathies to those brethren who
have suffered, the Government had come
out with a fabulous amount of money
vesterday. I am only concerned about
the procedure of the House, What is this
Trust? What 1is the purpose of the
Trust? Who are the Members of the
Trust?  What is the money that is be-
ing given? Why should the Government
make use of Parliament to announce
this help from a Trust?  After al' the
Government should come out with its
funds. If T have g trust and 7 am
giving money, why should the Govern-
ment make a statement on the floor of
the House? I want a ruling on this be-
fore going to the clarifications,

SHRIMATI JAYANTHI NATARA-
JAN: On the same thing I want to say.
Apart form the name of the trust there
is no other information at all in the
Statement, Therefore, what is the point
of this statement? I wag going to raise
that.

THE VICE-CHAIRMAN (SHRI M.
A. BABY): Your name is there in the
list. Your pame is also there. You
can raise this question at that time. So
far as the point of order is concerned
that does no¢ stand because the Govern-
ment has every hight to make a state-
ment. If you feel that there is some
discrepancy in the statement, then while
seeking, . . (Interruptions)  Just a minute,
Let me give my ruling on the point rais-
ed by the hon. Member.

PROF. CHANDRESH P. THAKUR
(Bihar): It is related to that, Does the
Government also have the right to con-
oea] informatdon?  If the Government

is also spending out of its own funds —

for relief, why is that information mis--
sing from here?

DR. G. VDJAYA MOHAN REDDY:
Yesterday it was given.
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PROF. CHANDRESH P. THAKUR:
Does the Government have the right
to promote the identity and publicity
of a particular private or public trust
in the name of calamitous relief? I
am seeking your ruling on that. Can
the fime of the House be taken for
the benefit of publicity of a particula

Trust? f
THE VICE-CHAIRMAN (SHRI M.
A. BABY): Honourable Members

must kindly understand that the Go-
vernmant has the right to make a
statement on the floor of the House.
If you have any point tp be ques-
tioned in relation to that you are all
entitleq to do that. Therefore let us
please proceed with the programme.

SHRI H. HANUMANTHAPPA: My
point is that the Government is free
t5 make - stati.nent. I have po ob~
jection. If the Government is spend-
ing money from the Consolidated
Fund, we have no objection. There is
the Prime Minister’'s relief fund,
drought fund, this fund and that fund.
But cap the Government hold g brief
for some other Trust createg by some-
body? And the Government is not
clear about it. This calamities Trust
hag been created by somebod, else.
We dg not know who are the Trustees.
Can this House be used for the bene-
fit of a particular Trust?

SHRI S. S. AHLUWALIA (Bihar):
You first discloge the name of the
Chairman of the Trust and members
of the Trust. Then only we will allow
this statement to continue and then
only we will seek clarifications.

THE VICE-CHAIRMAN (SHRI M.
A. BABY): The Minister will clear
the point which you have raised just
now. Then we will proceed with seek-
ing clarifications.

DR. G. VIJAYA MOHAN REDDY:
I want tg raise a point of order. .. (In-
terruptions) . ..

THE VICE-CHAIRMAN (SHRI M.
A. BABY): Let the Minister reply.

DR. G. VIJAYA MOHAN REDDY:
Several Members have requested that
all agencies should be involved to
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render help to the cyclone victims. I
hope thie Minister will come out with
details.

THE VICE-CHAIRMAN (SHRI M.
A. BABY): The hon. Member will be
given gn opportunity.

SHRI VISHVJIT P. SINGH (Maha-
rashtra): Sir, I am onh a point of
order. The hon. Minister has referred
to a statement which he made yester-
day. As the entire world is aware—I
use this with great caution—not just
this House or Mr. Vice-Chairman or
the Minister—that thiz side of the
House, the Congress party was not
present in the House yesterday, be-
cause we Were sitting on a fast yes-
terday and we were not here. It is
obvious there is some thing which we
have ng knowledge of. So rather than
take resort to cleverness by saying,
“I wilj reply te thig at the end when
the Members seek clarifications,” I
thing the Minister must get up and
he must clarify now...(Interruptions).. .

THE VICE-CHAIRMAN (SHRI M.
A. BABY): The Minister volunteered

to give some more information. Let
the Minister reply.
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& &) frae afrad 75 ¥ ford
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THE VICE-CHAIRMAN (SHRI M. |
A. BABY): Hon’ble Minister, the

p?int raised by the Member is regar-
ding the Trust. Some more informa-
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tion they require regarding the com-
pensation, nature and character of the
Trust. Please explain that. (Interrup-
tions),

PROF. CHANDRESH P. THAKUR:
Sir, ig it appropriate to bring the Trust
in this information?

THE VICE-CHAIRMAN (SHRI M.
A. BABY): Once that is explained,
all of us will understand whether that
ig appropriate or not.
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SHRJ] VISHVJIT P. SINGH: Sir, I
am on g point of order. I take very
strong exception and I would like to
say that the Minister is misleading
this House and I will make it clear.
In yesterday’s statement, gccording fo
the revised para 7 the hon. Minister
has said, “according to the revised
scheme for financing the relief expen-
diture whieh came into force from

1-4-90” ... it was not disclosed
to Parliament—that on 14,00 based
on the recommendations of the Ninth

Finance Commission the State Gov-
ernment of Andhra Pradesh and Tami]
Nady have been allocated Rs. 86 croreg
and Rs. 39 crores respectively under
the “Calamity Relief Fund”. It is
called the “Calamity Relief Fund”.
Then, in the same paragraph, it goes
on to say, “in case any State Govern-
ment has ways and means problem, it
can approach the Ministry of Finance
for releage of ways and means advance
which czy bhe latey adjusted against

[RAJYA SABHA]

by Minister 272

the “Calamity Relief Fund” and when
it becomes operative,..”—Fung and not
Trust. And today's statement refers
to the “Indian Peoples Natural Cala-
mities Trust”. I would like to mention
that we have at the moment the Primg
Minister’s Relief Fund. It is a fund
and it is not 5 Trust and we have other
funds alsg at the discretion of the
Governor, af the discretion of the
President. But this ig the first time
that 1 nave been g reference and it is
quite clear, the money has gone from
the fund which is a constitutional
body to a Trust which is an' unconsti-
tutiona] body and I would like to know
from the hon. Minister why this has
happened. What is this Trust? Who is
the owner of this Trust? Please ex-

plain to us immediately. (Interrupe
tions). 1 suggest discussion ...(Inter-
ruptions)... I would like to know

from the hon. Minister why his Minis-
try has not disclosed to Parliament
such g vital information as the for-
mation of this fund on 1-4-90. It was
not disclosed to Parliament. T would
alsp like to know what is the relation-
ship between the fund and the Trust.
(Interruptions).

SHRI DINESHBHAI TRIVEDI
(Gujarat); We can quite appreciate
the anxiety the hon, Member has...
(Interruptions).

THE VICE-CHAIRMAN (SHRI M.
A. BABY): I have permitted him.

SHRI DINESHBHAI TRIVEDI:
Yesterday, we have sought clarifica-
tions. ..

THE VICE-CHAIRMAN (SHRI M.
A BABY): I have permitted hinu to
speak as I have permitted you to
speak. (Interruptions),

SHRI VISHVJIT P. SINGH: Mr.
Vice-Chairman, let it not be said that
I am not disciplined. (Interruptions)...
hear the hon. Member.

SHRI DINESHBEAI TRIVEDI: Mr.
Vice-Chairman, 1 have not yielded.
(Interruptions). As I was telling, I
can quite appreciate the anxiety of
the hon. Members because they are
absolutely concerned about our bro-
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thers who are suffering in the southerr
region and it is quite gppreciated. But
since they were not in the House yes-
terday, I would just like to make a
mention that some of the hon. Mem-
bers raised a point whether in addi-
tion to whatever the hon. Minister hag
declared, any more funds were made
available to this particular region affec-
ted. So, in addition to the clarification
sought, I think the hon. Minister is
just replyifig to tha®. Now, the second
Question is about what the Trust
is, why it is there and who the Chair-
man js. I think that is absolutely the

second part of it. Thank you, ([nrer-
ruptions),
SHRI S. S. AHLUWALIA: That s

the first part of it. (Interruptions).

THE VICE-CHAIRMAN (SHRI M.
A. BABY): One minute. Let me just
tell the Government gnd the hon.

Minister present here that the hon.
Members from this side raised the
point that yesterday it was announced
that assistance has been extended from
the fung and today in the first para-
graph of the statement, reference has
been made to the Indian People’s
Natura] Calamities Trust. So Members
are asking what the relationship bet-
ween these two is and what the diffe-
rences are and what the composition,
character and contents of this parti-
cular trugt are and how the Govern-
ment of India i1s gssociated with this
trust, These are certain pertinent ques-
tions. You please explain.

=it Iy A9 qut cwgEy, #F ST
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SSRI VISHVJIT P. SINGH: I have
only one problem, Mr. Vice-Chiarman,
I have heard the hon. Minisfer with
great attention. His officials are pre-
sent in the gallery. 1 agree it is very
much possible and probable gnd very
likely that tlve hon. Minister does not
have this information, But T am sure
he can get it within seconds by just
writing a small chat.

% S¥g Aradet: § oga & 57
M 9T | "9 A7 FT AT AT 2, ar
Faam &% | . (camam)

SHRI VISHVJIT P. SINGH: What

is the present composition of the
trust? I do not deny that the Agri-
culture Minister must be the Chair

man. But how is thig trust managed?
We would like to know this thing.

siIWegata Faf: T Fgrar fw

afe famrz & ST =g &, & wer
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THE VICE-CHAIRMAN (SHRI M.
A, BABY): Hon. Members, the an-
xiety of g section of Members from
this side is quite understood. That
is why I have specifically asked the
Minister to explain why thig discre~
pancy is there. Now, whatever infor-
mation the Minister ig in possession
of has been shared. It would have
been belter if more of information
was avallable. I hope later on the
Government will come forwarg with
more information. Both sides are
equally concerneq about the cyclone
and the situation there. Let us now

go ahead with the seeking of clarifi-
cations.
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SHRI H. HANUMANTHAPPA: Mr.
Vice-Chairman, I am again on pro-
priety. Can the funds distribution of
any trust—the Minister may be its
Chairman or it may be under g Minis-
try—be made through Parliament?
Can the floor of this Parliament be
used by the Government for announ-
cing this kind of thing? I want a
specific ruling on this. If tomorrow
a Minister heading a trust, may be a
genuine trust, announces something—
outside Parliament he can do it—
can he make use of the forum of Par-
liament for such anp announcement?
.. (Interruptions)...

SHRI VISHVJIT P. SINGH: Sir, I
am only on the guestion of propriety.
Soon we will have the Law Minister
giving us information about the money
being given to the vrefugees from
Jammu by the Indian Expresg Trust.
That is what we are going to have
very soon.

THE VICE-CHAIRMAN (SHRI M.
A. BABY): The point is that even the
Prime Minister’s Relief Fund is not
a Government fund. It is not a Gov-
ernment fund. That is the information.
Therefore, some information regard-
ng the aid that hag been rushed to
the victims js being given by the
Government. .. (Interruptiong) ...

SHRI VISHVJIT P. SINGH: May I
make it clear, Sir? It is not a Govern-
ment fund. It is a Government-admi-
nistereq fund. There is 5 vast diffe-
rence between these two..(Interrup-
tions)...

SHRI DIGVIJAY SINGH (Bihar):
You cannot say that the Prime Minis-
ter’s Relief Fung is not a Govern-
ment fund. Any fund whicl is audited
is a Government Fund... (Interrup-
tionsy. .. And if any fund is not audi-
ted, that is not a Government fund.
...(Interruptions).. .

SHRI M. M. JACOB (Kerala): The
Trust’s composition is always impor-
tant when it is announced on the floor
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of Parliament because the Trust can
consist of people whose antecedents
are suspect. Such things cannot be
anticipateg by Parliament. Using the
name of g Minister tg be the Chair-
man cannot be an excuse for the reality
of a frust of the sincerity of a trust
or the desirability of 5 trust to be
acceptable to Parliament. Sg the
Prime Minister’s Relief Fund cannot
be compared with anything because
the Prime Minister's Fund is a Prime
Minister’s Fund. There are no parti-
cipants. Shareholderg are not there.
The Prime Minister, in the capacity
of Prime Minister, c¢reated a Relief
Fund, and all the State Governments
and individuals donate to that Fund.

SHRI DIGVIJAY SINGH: The
Agriculture Minister is ex-officio
Chajrman of the Fund. .. (Interrup-
tions}.. .

THE VICE-CHAIRMAN (SHRI M.
A. BABY): Now, a point hag been
made.. . (Interruptions).. .

SHRI VISHVJIT P. SINGH:: May I
share one piece of information with
you, Sir? My family runs various
charitable trusts and we have also
people in public life who are ex-offi-
cig Chairman by, virtue of their posi-
tion or ex-officio Chairman of our
trusts. It does n6f mean that it comes
to Parliament and we take the sanc-
tity of Parliament to distribute the
money.. . (Interruptions)...

THE VICE.CHAITRMAN (SHRI M.
A. BABY): Your point has been noted
down. The point has been raised suffi-
ciently. Let us not waste more time
on this. .. (Interruptions), . .

PROF. CHANDRESH P. THAKUR:
Mr, Vice-Chairman, the issue is whe-
ther the ‘Government accepts that it
wag an error of judgement which has
brought one particular trust as a part
of the Government’s statement on
relief in calamities. And two, in future,
will such g lack of discretion be avoi«
ded? If such trusts are going to come,
let us have 5 total list of trusts, how
they are operating and why they are



Statement

277

given gnly in this case and why money
is not released in other cases. There
are several gther issues which come
up.

st wAAUA  FAWRY &9
wrree, ¥ UF £ AT Fg T AvA §
s AieAw 9 5 oagr fafeex
oifr 9 Rewe Prar &, w1
wede fFr aTgw greg W, gR
gaag ggi gt A@i g . . . (sedw)

THE VICE-CHAIRMAN (SHRI M.
A. BABY): That is 5 different matter.
. ..(Interruptions)...

ot g qTE FAMET I X A
Ty | agt ST ETg 93w 7 AT
afraae § ST FE QT AR E SART
st g felrs 37 o1 v § vew 39
AR AT WA AT ., (mEUR)
IT @ FATL . . . A

THE VICE-CEAIRMAN (SHRI M.
A. BABY): That is 3 different matter.
Hon. Member, that can be raised sepa-~

rateiv. That is a clarification. Please
sit down. . .(Interruptions).. . Please
sit down.

= WA FUT IAAFT 2 : ;T AT,
T WW sl wm @ §
g fafrees amgs 3 % fau W
dare graw & fyadt genw =g

.. (mEEE) . uT S & AT BT
® § W1 wfdEm g §

W A A AF A a A wE
TR g9 & fow w1 . (swaew)

SHRI M, M. JACOB: Sir, T have one
request to make to the Government
through yon to make sure that the money
of the Trust is white money..., (Inter-
ruptions) ... and it is legal money and
not black money... (Interruptions)...
which is involved in the Trust and which
is brought before Parliament.

s gafta fag wgmatfean : 9v-
awTEeTs mEren, A frsn‘&sr g fF
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You give a ruling on this .. (Inter-
ruptions)...
DR. G. VJDAYA MOHAN REDDY:
You canhot compare this Trust with

other trusts...(Interruptions)...

SHRI S. S. AHLUWALIA. Sir, you
give a ruling on this...(Interrup-
tions)...You are opening a  wrong
gate.. . (Interruptions)...

DR. G. VIJAYA MOHAN REDDY:
He is making irrelevant points. .. (Interrup-
tions). . .

sif fefasm fag : SogwIER
wEreA, margr TE AT 4 GG T a's'
gaar o f§ agi. | (sumum) | .
SUARTESH AETEn A AT T g, =
FAG AT FIE | WU T &
qIT F AS-AGT  AAFL & AT
fr TRt oyl . . . (soEEw).

sitgtigmatag agaatfemr: oo

¥ SmErd gA AT AH ..
(zamum) . . .
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n

THE VICE-CHAIRMAN (SHRI M.

A. BABY): Please sit down ... (In.
terruptions)...

SHRI S. §. AHLUWALIA: You
please give your ruling,.. (Interrup-

tions). ..
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SHRI VISHVJIT P. SINGH: Let
the Minister reply...(Interruptionsy,..
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THE VICE-CIFAIRMAN (SHRI M.

A. BABY): Just a minute... (Inter-

ruptions)...I am giving my ruling on
this. You see, the honourable Minister

himself has admitted that al} the in-
formation regarding the Trust is not

available with  him,. . (Interruptions).. .
Therefore, I just inform the Govern~

ment that it would have been in the
fitness of things if the Government
comeg out with a statement and when
a reference is being made to some
institution or trust or fund, alj the in-
formation is available with the Gov-
ernment. That would have been ideal.

Unfortunately, this ig not the situa-

tion. So, in future, the Government
will take care of it. Now, let us close

the matter. .. (Interruptions). ..

PROF. CHANDRESH P. THAKUR:
It is 5 question of propriety. You have

not applied your mind...(Interrup-

tions)..
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THE VICE-CHAIRMAN (SHRI M.
A. BABY): Let ug close the matter
here.. . (Interruptions)... Now, Mr.
Suresh Pachouri

stgla mErt  (Fen  s_W):
qEIET, Wig W_Y, S
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FH TO-IHT W, ST gL@AA &
AW W@T Tl g, Sad Si
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DR. G. VIJAYA MOHAN REDDY:
With the Chief Minister he is going
there.

SERI S. S. AHLUWALIA: He is
the Opposition leader...(Interrup=
tions).

SHRIMATI JAYANTHI NATARA-
JAN: You are not respecting us.

DR. G. VIJAYA MOHAN REDDY:
We are... (Interruptions).
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DECARUIE S L EO I
VG §9F guT &1 #0499
QT 2, T QEEd w9 F @Y
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UH FH FL QT 8, ST TG
T2t far man @, A7 ww Ay AT
Td FIE At weAr, Sav & aww
@Y qgd T F gl g, WA
¥ TE0 gel, o AT g & e
g0, W AW &1 fa@gr @1 g
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Wgled, § A9 SEl AIE,
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feamn GET aned wee fwar & 7

SHRIMATI JAYANTHI NATARA-
JAN: Mr. Vice-Chairman, Sir, I have
goneg through the Minister’s  statement
of yesterday. I want to ask him a
specific question. It is said over here
and it was said in yesterday’s siate-
raent also that the developmentz were
being closely monitored at the Centre
by the Crisis Management Group
functioning in the Minisiry of Agri-
culture ang Cooperation and that
various Ministries and Departments
have been keeping touch with the
State Government authorities and so
on. It is very unfcrtunate that in the
whole of yesterday’s statement and
today’s statement they don't make
even a single reference to the fremen-
dously commendable work that has been
done by the State  Government
of Andhra Pradesh,. . (Interruptions) ..
Is it something funny Dr. Reddy?
May be you would like to share
the joke with wus. 1 heard fuany
sounds and I just wanted 1o
find out what it was. I am exiremely
concerned about it for one reason.
The tremendous work that the State
Government has done in evacuating
more than 1.2 lakh families is laud-
able. I am concerneq with it. That is
why I am asking aboutf it. There have
been warnings over the radio. The
Meteorological Department has done
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wonderful work, They predicted and

forecast the cyclone, The Disaster
Management  Group, the Crisis
Management Group and everybody

else was working, Not 5 word is said
in the stalement about what the
State Government has done, They
have done a tremendous work in
evacuating 1.2 lakh families. Relief
campg had been kept geing continu-
ously for days before the cyclone hit.
Not a word is said about that. Never
mind.

I am also surprised that not a woid

ig said about the fact that desnite
all these Crisis Management Groups
which have been working. 7000 peo-

ple belonging to a village calleq Vil-
lage Yaduramundi in Andhrg Pra-
desh refused tg leave that place. They
were told to evacuate, They were
told that they were or the direct
path of cyclone. They refuseq to
evacuate from there., What was the
Crisis Management Group at the
Centre  doing and what  wag the
State Government doing? 1 want to
knoyw what the Government and the
Crisis Management Groupg were do-
ing when they allowed these 7000
people of this wvillage tc gtay in a
place where they were going to meet
with certain death. I understand
that the deatp toll would have never
gone up to 72 or 85 as the newspapers
say if it was not for these people
who refused to evacuate. When you
had evacuated 1.2 lakl families. you
could surely evacuate ttese people
who were in the path of the cyclone.
Merely on the reasonirg of these
people that they dig not sutier in
*977, shoulq they have been allowed
ty stay there? Should the choice have
been left to these people? I also want
to ask him a specific question about
the fate of these 7000 people because
they seem to constitute the bulk of
the strandeq population, Today we
do not know what the fate Of these
people is, In yesterday’s statement,
the Minister has said that Rs. 86
crores and Rs. 39 crores have been
given. 1 want to know how much of
the money has already been released
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by the Centre, Seventy-five per cent
of thig amount is supposed to be
given by the Central Government,
How much of it has already peen re-
leaseq so that it reaches the State
Government.

Apart from that, the first clarifica-
tion that I want to seek from the
hon, Minister is this. Yesterday, one
of the hon. Members was pleased to
clarify that it was in response to a
question from the hon. Member
about who the other people are and
which are the other kinds of assis-
tance which are being given to the
people. In today's statement, he speci-
fically says that this is the {urther
assistance given to *he people, Do
we take it tp mean that the Indian
People’s Trust is the only other
Group which is going forward to help
the people? Or are there other groups
which are helping the people over
there? If there are other Groups, why
is it that he hag singled out only this
Trust for special mention? He must
have got that information since that
has come forward with g statement
today, If there are pther Groups. the
Red Cross or any other groups,
which are helping the people in
Andhra Pradesh and in Tami! Nadu,
what are these groups? I want to
know who they are, what i the kind
of work they are carrying out. what
is their constitution and what kind
of assistance they are rendering to
the people. Thank you,

AT ooy 1w WA (
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DR. . VIJAYA MOHAN REDDY:
Mr, Vice-Chairman, Sir it iy a very
serious cyclone that hag hit the
Andhra Pradesh coast, I know about
the cyclones, especially the 1977 cy-
clone when I was in the Andhra
Pradesh Government scivice, and 1
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was totally in charge of the medical
relief operationg at that time In
that cyclone, Sir, no less tham 20,000
people had died and 2 lakh cattle
perished ang the entireg area was fil-
led with darkness for about 6 to 7
days, People  were marooned,. . (In-
terruptions) I am ftrying to say that
the enormity of the problem ig al-
ways there. Now, about 13 lakhs of
people are shelterless, and these are
the persons who belong to the poorer
classess who reside in low lying
areas. Their houses are washeg away.
They are not able to get even potable
water, That is the situation thst 1is
reported in the press, In Vijayawada
city, the water supply system has col-
lapsed and they are not able to sup-
ply even half of what they  used
to  regularly  supply. If the sup-
ply of potable water suffers, then the
danger of spread of infections will
be there, That is why T want to ask
the hon. Minister as t0 what extira
efforts he is going to take so that
potable water is supplieg to all these
15 lakh people who ara marooned,
who are helpless at this particular
stage. It has also come to our notice
that essential commodities are not
adequately supplied. The prices are
going up. Vegetable prices are going
up. It has become very difficult for
those persong to carry on, So, I want
to know what special assistance the
Government of India sc alsg the
State Government are going to give,
and how they are going to be pro-
videq with the supply of essential
commodities, utensils and  shelters.
As Mrs. Jayanthi Natarzjan has stat-
ed, the State Government has taken
very correct steps, 1.5 lakhs of people
have been evacuated. But for that,
the calamity, the death  toll could
have been much more. Iy that parti-
cular context, I do not grudge givirg
very gooq appreciation to the efforts
that have been made by the State
Government, ang they ars in a posi-
tion to contain the calamity. And in
this context I also want to mention
that a lot of area, about 100 villages
are completely washed out, especial-
ly those on the shores, Their lands
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have been filled with saige waler
ang they will pot be fit for cultivation
for quite a long time, A number of
fruit gradens, ineluding mango, and
betelnut plantations have been woash-
ed away. The problems faceq by the
farmers are enormous. How does the
Central Government propose to help
the farmers? This is also cine of the
major questions which has to be
dealt with by the hon. Minister.

Then, Sir, some of the large poul-
try farms have been washed away.
Mr, Vice<Chairman. Andhra Pradesh
is one of the leading producers of
eggs and other poultry products. A
lot of damage has heen caused to
these poultry farms,

It is still raining there. Till tomor-
row jt will be there. ‘Therefore, it
wilt be sometime before we know the
full magnitude of the problem. My
question is, will the Government of
India gend g team ©of officers to work
in  co-ordination with the State Gov-
ernment officials ang buily up a rap-
port with them? This team can find
out what all is required by the State
Government and rush help immedia-
tely. I would like to know vshether
arrangements have bean made in this
regard. We made this reguest, about
sending a Central team. yesterday
also.

Because of gale and wind, helicop-
ters have been unable even to drop
food, This means. quite g gection of
the marooneq population is starving.
What special steps are being taken to
see that foog ang other things are
supplied to the marooned popula-
tion? In regard to  voluntary agen-
cies, the Chjef Minister hag already
Made an appeal to all the voluntary
agencies t0 come forward with help.
I am happy to note that responding
to what the hon. Members saig yes-
terday, the Central Government has
decided to grant Rs. 25000 in the
cage of each death from some fund.
It is goog to note that Rs. 25,000
more is being given {o the bereaved
families.
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Even now, the death toll is 95
and jt may be much more by temer-
row or the day after, Now, rail, road
and other communications are cut
The actual figure will be known only
whep the communications are restor-
ed. We do not have the correct in-
formation now from all the villages.
About a thousand villages have been
affected. About a hundregd villages
have been completely submerged.
This is a grave tragedy. That is why
I say that we shoulg have full infor-
mation for proper assessmient, As 1
said, a Central team should be sent
immediately to establish a rapport
with the Stfate Government officials.
The Prime Minister should visit the
affected areas, We should go to the
rescue of the people of Andhra Pra-
desh in a big way and we sheuld
stand by them in their hour of trag-
edy. I hope, some good gesture will
be shown by the hon. Minister.

by Minister

SHRI KAPIL VERMA (Uttar Pra-
desh). Mr. Vice-Chairman, Sir, I am
very sorry to say that the statement
made by the hon. Minister ig too cry-
ptic, too brief anq also outdateg be-
cause you must have seen in the
newspapers that the death foll has
gone yp to 96 although the Minister
puts the figure at 72. Official sources
in Madras have said that seven
deathg have taken place in Tamil
Nadu, In the statement he has said
that it is only one.

SHRIMATI JAYANTHI NATARA-
JAN. He has given the correet
figure.

SHRI KAPIL. VERMA': Has he cor-
rected it? All right, The point s,
there is not that much . seriousness,
Of course, there is the ciisis manage-
ment group in operation. But 1 am
afraid, the seriousness, the gravity of
the situation demands of the Central
Government is not reflecteg in the
statement. I hope I am wrong, But
awarenesg of the gravity of the situa-
tion is not there in the Centre's
handling, I amp not doubting their
intentions- or their motives, But un-
fortunately, we have not woken up.
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to the situation very rapidly. In this
connection, I musf congratulate the
Andhra Pradesh Government for the
wonderful work they have done. They
bave done tremendous work. The
Chief Minister had said that six lakh
people were shifted, but the Central
Government says that only one-and-a
half lskh were shifted.

There are one Or two points on
which I would like to s2ek clarifica-
tion, What is the number of villages
which have been marooned? There
is a mention of ‘hundred’ somewhere.
Different figures are given, Then, nine
helicopters laden with food could not

take off a few days ago. Have these

hlicopters been able to take off now
to drop food to the marooned pecple?
What is the number of the maroon-
ed people? Even the elementary in-
formation that is generally given in
the case of floods is missing from this
statement, The statement has not
given the information like the total
population affected. the total number
of villages affected, the total damage
to crops because in coastal and other
areas there is a colossal damage to
the crops. I want to know how much
damage has been done.

What is the number of the houses
that have collapseq because as the
water recedes there are house col-
lapses? What is the position of elec-
tric supply? The newspaper report
says that Vijaywada vower station is
damageq or something 1like that.
Power supply has been affected and
it has affecteq water supply also.
Communication has broken down.
So, we want a comprehensive state-
ment giving all these details, I hope
this is not the intention of the Gov-
ernment, but the Government must
take precautions to ensure that no
impression is created fhat we are
belittling the State Government's
performance, Yoy are publicising
trusts and other sources of donations,
but the State Government is also do-
ing equally good work. I hope the

[RAJYA SABHA]

by Minister 292

Government will come forward with
a Mmore detaileq statement, how you
are feeding the people, how you are
managing relief works. In 1977 cy-
clone 10,000 people had lost their
lives. This time there is a logg of 72
or 86 lives angq this is only because
the State Government has quietly
geareq itself into action. I hope the
Government will come forwarg with
more detailed statement.

SHRI SANTOSH BAGRODIA
(Rajasthan): Mr, Vice-Chairman,
Sir, T would like to make some point-
ed queries because lot of things have
already been inferred. My first point
is that the Chief Minister has gaid
that the earlier practice of a Central
team visiting the calamity-hi*+ areas
to assess the damage has been dis-
pensed with, If that ig 0, no Central
team has been sent for assessment of
damageg or what kind of help is re-
quired. So no assessment has been
done. If so, wouly any Central ieam
be sent or is there any plan to send
a Cenfral team in this respect?

Then, Sir, super computers can
give nearly correct prediction for 15
days in advance. Was this informa-
tion about cyclone predicteg or not?
If not, who is responsible for this?
If yes, what stepgs did the Govern-
ment take to evacuate the people fo
avoid this kind of calamity>

How many are stranded even now
and what efforts are being made to
evacuate them?

Is there any further prediction for
cyclone during the next 15 days?

SHRI P. K. KUNJACHEN (Kerala):
It has been stateq that a crisis
management group is there, Even
though the financial help hag been
given to the State Government in
time anq the Prime Minister ig visit-
ing the place tomorrow, I am seeing
some lacuna in the statement,

Has any special Central team been
sent to Andhra, Tamil Nadu and
Pondicherry? If not why? When it
wag found that the helicopters could
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sation is paid to c;‘hedmz For the lt)'er- . o#m fear #wi) e o ww w™
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ed with saline water. So what steps ’ &l #) el & 9 q@- @ I
have been taken by this Government % ar 3w ¥ 7z foqatoms  foafy
for giving them  protection? Their .
houses have been destroyed, their gt} ﬁ;' AT srq: A d ag
cattle have been destroyea. So what Rl ] @' L ma
measureg are going to be taken by & FTOT A@ It & qfead
the Government to give them protec- faeir qgEar far o F i g
tion? Fodder has also been lost, That qEY S #RFr 83 gl 3IT a3 E—a
has also to be provided. Even though A B fadm sgEar W E AR
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mediate steps have to be taken in i ¥ g5 H oF gxaey fgav ar "
that regard. Thereafter it is going to # wwfay sz 5 ag ag@ guim
prolong for a certain pericg because T’f % TR AF TAH ¥ AT

cultivation cannot be done, they can-
not go to their houses arng they are
being forceq to live in relief camps.
Food has to be dropped. Now for two
days the helicopters cculd not take
off,. So how can the food be dropped?
The Air Force has not been taked to
drop food, Even though a crisis man-
agement group is mere, crisis mane-
agement means that they must see
that immediate steps are taken. Is the
Government prepared to do that?
That is what I want to know.

THE VICE-CHAIRMAN (SHRI M.
A. BABY): Shri Ram Naresh Yadav.
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not take off, was any help sought
from the Air Force? Were they ask-
ed to render the necessary help?

Another thing is, more than 3 lakh
people have been shifted. Ag my
friends have said, crops have been
destroyed, land has been
and so much damage has been there.
What steps are going to pe taken by
the Government to see that compen-
sation is paid to them? For the per-
sons who have died, compensation
has been decided upon. That is good.
But at the same time, compensation
should be paid to the agricullural
workers because their land cannot be
cultivateq for a long fime. It is cever-
ed with saline water.
have been taken by thig Government
for giving them protection? Their
houses have been destroyed, their
cattle have been destroyed. So what
measures are going {o be taken by
the Government to give them prolec-
tion? Fodder has also been lost, That
has also to be provided. Even though
the Meteorological Department had
been able to predict it earlier and
thereby the damage has been lessened
down, yet this is a very serious thing
which has to be taken note of. Im-
mediate steps have to be taken in
that regard. Thereafter it is going to
prolong for a certain pericg because
cultivation cannot be doue, they can-
not go to their houses arg they are
being forceg to live in relief camps.
Food has to be dropped, Now for two
days the helicopters could not take
off, So how can the food be dropped?
The Air Force has not been taked to
drop food, Even though a crisis man-
agement group is there, crisis man-
agement means that they must see
that immediate steps are taken. Is the
Government prepared to do ‘that?
That is what 1 want to khow.

THE VICE-CHATRMAN (SHRI M.
A. BABY): Shri Ram Naresh Yadav.
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PROF. CHANDRESH P. THAKUR:
Unfortunately the statement is too cryp-
tic and only three thing; have been high-
lighted—the number of deaths, the amount
of money, Rs, 25,000, and the trust which
haq been identified.

The cyclone has brought a lot of prob-
lems for the people who have been direct-
ly hit. There is no doubt avout it. There
is a crisis management group. I only hope
this crisis management group is not busy
overtime managing political crisis and has
enough time to manage such calamities
which lead to different kinds of crises.

More specifically now that the early
warning system has been working for
some time, is there any evidence to show
that its effectiveness is becoming  better
Wa, tha! better performance available this
time lealing to more timely precautions
and corresponding precautionary steps by
the people?

Second, 1 am somewhat distressed with
this amount of Rs. 25.000 appearing
uniformly.  Any death is unfortunate for
that person and for that family, but some
death brings greater misery. Take, for
<xample, it there is a death of a bread-
winner in the family and a death of a
child who i, a promising culd and who
has all the possibilities of becoming an
asset in the society, is the amount of com~
pensation geing to be uniform in all sit~
uations or there is some provision that
the incidenre of calamity and ecoromic
misery inflicted as a result of one or the
other death will be assessed differentially
and correspondingly the amount of com-
pensation in the first round or the second
round or tke subsequent round will be
different? If pot, will ibe Government
consider this possibility as the policy evol-
ves?
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the death toll is only §1 and we do not
know how much money is left in th:
Trust. Will this yardstick apply to all
those deaths that may occur subsequently?
So far the death toll is 81. According tc
the Minister himself the money was only
Rs. 50 lakhs. (Interruptions). Anyway,
he must be able to tell us if the death
toll goes up, will the yardstick of Ro.
25,000 apply to any number of deaths
that may ocour—God forbid, it should
not happen—but if for unfortunate :ea-
sons, some more deathg are to vccur or
are to be found out, might have occur-
red because of this situation—if some more
deaths are identified, will the vardstick of
Rs. 25,000 continue for all those deaths
that may occur in the area? And lastly,
Sir, T want to go on record that the
House is not happy about the jnforma-
tion that we have got till now. 1 roquest
the hon, Minister to come out with a
detailed statement on Monday again about
the latest position of marooned peopls,
latest position cf the reliefs that reached
the people. T expect that there wiil be an
assurance from the Minister to come out
with another statement on Mouday about
the latest position of the relief measuves.

SHRI SHABBIR AHMAD SALARIA
(Jammu and Kashmir): Mr. Vice-Chair-
man, the statement which has bezn made
by the hon. Minister is not a detailed onc
and it leaves everything to ve desircd.
The hon, Members have pointed out the
lines on which the hon. Minster shoudd
give information to the House and rightly
so because a hig calamity has struck the
nation and the whole nation and Parlia-
ment would like to know the details of
the same and the manner in which the
Government is going to deal with this
unfortunate situation. The statement is
silent on the number of persons injured.
The hon. Minister will kindly take care
to inform the House about the same and
whether the injured will also be piven
succour and help. The statement is silent
as to the nmumber of houses destroyed.
The statement is silent ag to the cultiva-
ted land which had been innundated and
may be unfit for cultivation. The state-
ment is gilent as to the cattle which have
been lost. The statement further does not

[11 MAY (980]
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show a> to what amount of damage has
been caused to water and electricity need-
ed by the people for drinking, for light-
ing and other purposes and how that da-
mage is going to be set rigai and in how
much of time. The stat¢ement sayg “I
would like once again to assurc the House
that  the Government of India
is keeping a close watch on the -ituation
and will render al] possible assistance as
and when required by the affected State
Governments.”

I think the State Government; must
have requested by now what assistance
they require from the Central Govern-
ment, The statement should also make it
clear and the hon. Minister may kindly
come to the House posted with all these
facts and further state as to how much
help the State Governments have asked
for'so far The work that the Siat: Gov-
ernments have done comparzd to the
losses suffered in 1977 prima facie ap-
pears to be commendable in as much as
the loss of life has been contained. But
{ would say that it would be too opti-
mistic to make an exadt assessment  at
this time because the communication net-
work i not working and the system has
collapsed and we are not aware of what
has happened and how maay vave died
in 1000 villages which have been totally
submerged and in hundr:d. of villages
which are submerged.  Therefore. the
minimum that a Government responsible
1o the people can do is to ceme forward
with a statement which satisfiss the peo-
ple, which satisfies Parliament and which
gives the necessary information. More-
over, the Government should show its
awareness as Mr, Ram Naresh Yadav has
pointed out, by the Prime Minister ap-
pealing to the nation and asking the na-
tion to rise to the occasion and come to
the rescue of the brethren why huve been
suffering on account of the cyclone.

SHRI VISHVIIT P. SINGH: Mr. Vice-
Chairman...... (Interruptions). In fact,
T have nothing much to say becaus: the
Central Government has nothing much
to say either, The Central Government
has nothing much to say, Yesterday that
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had been pointed out by everybody. Even

today, the Central Government has noth-

ing much to say. The Central Govern-

ment hasg said, the Minister has said, in
his statement:

' “Gale force winds of 200230 kms.
per hour and surge of sex to a height
of 5 metres above the normua! asirono-
mical tidal level were predicted which
are likely to inundate low-lying coastal
areas of Prakasam, Gunwr, Krishna,
West Godavari and East Godavari dis-
tricts of Andhra Pradesh.”

In the next pragraph he soys:

“A fuller assessment is yet to be made
by the State Governmeat and further
detaits are awaited.”

. . 4
This was the prediction about the tidal
-wave. This was the prediction about the
areas you thought - would get inundated.
Now the information must have ccme.
The areas must have got inundated, The
tidal waye must have come by now as
predicted. And what i35 the situation now?
-Which are the areas that are affected? Is
-1t confined to these areas which yon pre-
dicted or is it less or more or, are there
other greas? About 1.5 lakh of people,
in a very very lightning operation by the
- State Government, which has to be com-
mended, have been moved .out of law-
-lying areas. It is not just 1.5 lakh. As an
hoa. Member from the other side just
said, over five lakh people have been
affected. I would like to know this. In
spite .of that evacuation, how many peo-
ple are affected by this tidal wave?

My second point is this. Let me make
this very very categorically clear to this
House that 1 welcome ~any assistance
which is made for such a noble cause.
1 would still like to know two points from
the hon. Minister. Firstly, it is incorrect
to fix a norm over death, You cannot put
a prite on it. There is no question of
“anybody trying to put a price on death,
But the fact is that it is unfortunate that
we have to fix norms. So the norm fixed
by the Government is Rs. 50,000{- per

iRAIYA SABHA]
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death whether it is through fire us whether
it is through commuynal riots or what
ever. It has been so for some time, Now
why have you confined it to Rs. 25,00%-
only? (Isterruption), Is it going to be
one lakh? 1 do not kaow. (Interrtiption).
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SHR{ VISHVJIT P. SINGH: Sir, 1 am
very grateful to you...(Interruptions). ..
Sir, if the honourable Minister interrupts,
1 will wait for him. Let him say what
he wants to say and then T will proceed. - .
(Interruptions) . .,

Sir, 1 have one very very major prob-
lem. It is a moral problem, it is an etbi-
cal problem. It is very unfortuma:e. I do
not think it is a problem of procedure.
} do not know how to define it correatly.
If today 4 notorious smuggler like Dawood

" Ibrahim is wanted by the Indian Police

and he has escaped from the country and
he sets up a relief fund or trust for vic-
tims of calamities, would the honourable
Minister accept that meoney? 1 would like
to know that. T am not trying {o equate
the feudal lord, the Maharaja of Jaipur,
with Dawocod Ibrahim; 1 am not doing
that. But I feel that the point that the
Minister has made ®—he has made it
very clear—that it is not a public admin-

"stered trust, but it is a private trust. He

has made it very clear. Even if the Agni-
culture Minister is the ex-officic  Chair-
man of that Trust, it is a privaie Trust,
It is not managed by the Agricultuce AMia-
ister; it iv hanaged by private individuals.



305 Statement

It is quite clear. If it is managed by
public servants, the Minister would have
made it clear. But there is hesitation on
the part of the Minister and it is the hesi-
tation on the part of the Minister which
makes me also hesitate in my judgment
on this Trust. I have a little problem here
and I would like the honourable Minister
to clarify these two points. Thank you,
Sir,

THE VICE-CHAIRMAN (SHRI M. A
BABY): Now, Mr. Hanspal. Kindly be
brief.
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SHRI VISHVIIT P. SINGH: The
Minister is making a statement in all res-
ponsibility. He is saying that no monics
have ever been paid to the next of kin
of those who died in cyclones or storms.
Is that the statement of the Minister in his
full responsibility? If he makes that state-
ment, I would like to move a motion of
privilege just now. I would like a proper
statement from the honourable Minister.
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SHRI VISHVIIT P. SINGH: You have
amended your statement now.
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THE VICE-CHAIRMAN (SHRI M, A.
BABY): The House now stands adjourn-
ed till 11 AM. on Monday, the 14th May,
1990,

The House then adjourned at

_fifteen minuteg past seven of the

clock till eleven of the clock on
Monday, the 14th May, 1990.



